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Price rise of essential commodities

6225. SHRI GOPALRAQ VITHAL-
RAO PATIL: Will the Minister of CIVIL,
SUPPLIES, CONSUMER  AFFAIRS

AND PUBLIC DISTRIBUTION be plea-~
sed 10 state:

(a) whether there is an abnormal in-

crease in prices of essential commodities
like sugar, edible oils etc.;

(b) if so prices of these items, month-
wise for the last one year;

(c) the annual rate of inflation basegy
on the provisional wholesale price index
for the week ended March 26, 1994 gmd
April 2, 1994 separately; and

(@) steps taken so far control pricd
rise? '

THE MINISTER OF STATE IN THR
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS & PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AH-
MED): (a) and (b) A Statement showing
the month-wise whol-sale price index
numbers of 12 essential commoditiec from
March, 1993 to March, 1994 is attached.
(See Appendix 170, Annexure No. 126),

" (¢) Weekending Annual Rate of inflation

26.3.1994 -+ 10.2 per cent.

2.4.1994 ¢ 105 per ceat,
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(d) ‘The Goverpment has given top
priority for cogtrotling the- prices of ess-
entfal commodities within  reasonable
limits Availability of selected essential
commodities is monitored by various Mi-
nistries in Government. In order to aug-
ment the easy availability, Go-
vernment has put the import of
sugar, edible oils and cotton under
open general  licence. Commodi-
ties such as rice, wheat, sugar, kerosene
soft coke and edible oils are being distribu-
ted through the net work of PDS at below
market prices. State Governments  have
been requested to take action against ho-
arders, black marketeers and those indul-
ging in unfair trade practices under the
EC Act and other similar legislations.
Stock holding limits of edible oils and oils
seeds with traders, manufacturers  and
dealers have been reduced by 50 per cent
to increzse their availability in the mar-
ket.

Checking the sale of sub-standzrd goods
by BIS.

6226. SHRT S. 8. AHLUWALIA: will
the Minister of CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DIS-
TRIBUTION be pleased fo refer to ans-
wer to Unstarred Question 5232 given
in th- Rajya Sabha on 2.5.94 and {o state:

(a) whether the Buerau of Indian Stan-
dards have taken any steps 1O check thel
sale of sub-standard goods partizuarly
the cosmetic goods in the counliy;

(b) if so, what are th: details thereof;

(c) whether raids have been conducted
in this regard; and

(d) if so, what are the details thereof
for the last two years and what action
was taken against the persons founu

guilty?

THE MINISTER OF STATE IN THE
MINISTRY OF CIVIL SUPPLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AMMED): (8). to (d) The Bureau of
Indian Standards takeg necessary steps to
check the miiguse of BIS Stamdard Mark
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(ISI Marky on goods in accordance with
the Certification Marks Scheme. BIS cer-
tification in'respect of cosmetic goods is
voluntary. Quality of these goods is regnl-
ated by the Drugs and Cosmetics Act.
1940 administered by the Drugs Con-
troller,

Amendment of draff rules on rationali-
sation of packing size of soft drink

6227. SHRT SURESH PACHOURI;
Will th: Minister of CIVIL SUPPLIES,
CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION be pleased to state;

(a) whether it is a fact that ths draft
rules were amended to rationalise  the
packing sizes of soft drink boltles in
March, 1993 and Coca Cola had not been
granted permission to set up a comnany
in India;

(b) whether it is a fact that the ration-
alisation measure was in consumer inter-
est and was based on the recommenda-
tions of the Standing Exp:rt Commiilee
of the Civil Supplies Ministry;

(c) whether it is also a fact that afler
Coca Cola cnicred into Tndin, Govern-
ment are changing its thinking. inspite of
Governm~nt’s dreft amended ru'es hasing
received support from all Chambors  of
and Stand-

was

Commerce, Consumer Bodic-

ing Commitee, to whom the c¢ise
ref:rred twice after the Maich notifica-
tion; a.id

(d) i so the dctails thereof?

THE MINISTER OF STATE IN THE
MINISTRY 0% CIVIL SUPCLIES,
CONSUMER AFFAIRS & PUBLIC
DISTRIBUTION (SHRI KAMALUDDIN
AHMED): (a) The draft rules notified in
March, 1993 for eliciting comments were
finalised and finally notified vide GSR No.
314(B) dated 13.3.1994. Granting perfnis-
sion to set up a company is outside the
purview of the Standatds of Weights and
Measures (Packaged Commodities) Rules,
19%7, and the Aet under which the rules
have been framed.



